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(2022) 04 KL CK 0015

In the High Court Of Kerala

Case No : Writ Petition (C) No. 11744 Of 2022

Madankavu Temple Ezhukone, Madankavu, Kollam District, 
Pin 691505

APPELLANT

Vs

District Superintendent Of Police Kollam (Rural), Kottarakkara 
691506 

RESPONDENT

Date of Decision : 01-04-2022

Acts Referred:

Citation : (2022) 04 KL CK 0015

Hon'ble Judges : Anu Sivaraman, J

Bench : Single Bench

Advocate : Pratheesh.P, Anjana Kannath, T.S.Sreekutty, Vinitha B

Judgement

Anu Sivaraman, J

1. This writ petition is filed seeking the following reliefs:

“i)Issue a writ of mandamus or any other writ order or direction compelling and
commanding the respondents 1 and 2 to issue mike sanction to the petitioner for
using speaker boxes during day time within the limit of 55dB and use the same
during night time within the limit of 45 dB and laos permission to conduct
'Aarattu.

ii)To issue in the nature of mandamus or any other appropriate writ order or
direction compelling and commanding the 2nd respondent to consider and pass
orders in Ext.P3 representation.”

2. Heard the learned counsel appearing for the petitioner and the learned
Government Pleader.

3. It is submitted by the learned counsel appearing for the petitioner that the
petitioner has submitted Exhibit P3 application for mike sanction for a temple
festival.
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Without expressing any view on the merits of the matter, there will a direction to
the 1st respondent to take up Exhibit P3 and pass appropriate orders on the
same after obtaining due reports from respondents 2 and 3. Necessary shall be
done at the earliest. The petitioner shall make available a copy of this judgment
before the 1st respondent today itself for compliance.
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